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cularly from an hon’ble Member of the House
the matter is deemed to be closed. Our pro-
cedure is based on the procedure in the House
of Commons in the United Kingdom. And
in the United Kingdom, the practice isthat
whenever an apology has been tendered, no
action is taken. In this case, it seems that the
Chair has, as a matter of abundant caution,
proceeded further in the matter and made a
reference to the newspaper concerned as to
how it could get this news and publish it ; and
it had come forward with an unqualified
apology. Therefore, Sir, I do not understand
What all this “hullasgulla” is  about;
Members are unnecessarily exercised. I would
most humbly request through you that the
matter be treated as closed.

SEVERAL HON. MEMBERS : Yes, yes.

CHAIRMAN : The matter

is, therefore,
closed. o

DR. K. MATHEW KURIAN : Sir, I have

a submission to make.
MR. CHAIRMAN : Please sit down.
SHRIMATI YASHODA REDDY : Sir,...

MR. CHAIRMAN : Please sit down. I
have heard youonce. I cannot hear you
over and over again.

SHRI MONORANJAN ROY: Sir, we
have been discussing. ..

MR. CHAIRMAN : Please sit down. Now,
Calling Attention. Mr. Balachandra Menon.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

STRIKE BY WORKERS OF NORTH-EASTERN
RAILWAY AT BARAUNI AND GARHARA

~-SHRI  BALACHANDRA MENON
(Kerala) : Sir, I rise to call the attention of
the Minister of Railways to the strike of the
workers of the Narth-Eastern Railway at
Barauni and Garhara resulting in the concella-
tion of trains and inconvenience to the travell-
ing public.
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. THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) : Sir, the Railway
staff at Garhara and Barauni stations of the
North Eastern Railway have gone on strike
from about 7.00 hours on 25.3.7]. The Rail-
way staff involved are about 3,800 in number.
The strike is not warranted by law or procedure
laid down. No strike notice as required by
law was given. It is a clear case of illegal
strike, But the strike is continuing even
though it is the 12th day in succession in spite
of the best efforts made by the Administration
to persuade the workers to resume their duties.

The strike is causing loss to Government,
inconvenience to the public and suffering to
the labourers. 24 trains have has to be cancel-
led per day. The daily average number of
passengers travelling is about 4,500 and the
goods transported per day are of the order of
10,000 tonnes. Nearly 1,000 Broad Gauge and
5,000 Metre Gauge loaded wagons are im-
mobilised. Distress calls for movement of
essential commodities to Tripura and Assam
are being received as movement to these
‘State’s’ is seriously affected.

Except for one incident, the strike has been
peaceful. But there is apprehension that it
may degenerate at any time into demonstrations
and violence, Therefore, Section 144 has been
promulgated and is in force. The necessary
co-operation of the Bihar Government has been
sought.

The demand of the strikers is that about
8,000 railway staff working within 20 kms.
distance of the Fertiliser Plant, should be
granted project allowance. In terms of money
it amounts to about Rs, 50 lakhs per year.
Payment of such allowance in one area may
result in a chain reaction of demands all over
the country.

Public corporations pay compensatory pro-
ject allowance to Construction staff, where
facilities like housing, medical, marketing, etc.
are not available,

Under the Joint Consultative Machinery
Scheme, there is provision for resolving
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disagreements on prv and allowances between
the labour and mar agement by arbitration. A
demand was made ..t the J. C. M. meeting for
the grant of project allowance to railway staff
working in the F:rakka Barrage area and the
Dandakaranya areas on the ground that such
an allowance was granted for P & T staff.
Each Ministry, under powers delegated, decides
the granting of project allowance according to
conditions prevailitg in their area of activity.
The fact that some Central Government em-
ployees are granted project allowance cannot
be accepted as binding on all other Central
Departments withut regard to conditions
obtaining and fininces available. This was
explained to the representatives of the organis-
ed labour. It was stated that Railways pay
construction allowance under certain conditions
where normal facil ties are not available, As
-conditions for the grant of such allowance to
railway staff are nc i fulfilled in these cases no
allowance could !e sanctioned. As no agree-
ment could by rea hed, this item was referred
to arbitration. Tt : Board of Arbitration under
the Joint Consultitive Machinery is dealing
with this very issuc,

The financial position of the Railways, as
has been explaine:. in my speech on the Vote
on account Budge'. is one of deepening deficit.
The deficit in 197 171 was Rs. 23.65 crores and
in 1971-72 it incre 1sed to Rs. 33.12 crores.

An impossible position will be created if
expenditure is 1iicurred to meet demands,
without the corr sponding productivity and
earnings. '

The representa ives of the two Federations,
viz., the Nation:z! Federation of Indian Rail-
waymen and All India Railwaymen’s Federa-
tion are trying o use their good offices in
bringing about normalcy. The
Superintendent, &amastipur. the Chief Person-
nel Officer, and other officers of the Railway
are on the spot continuously striving for the
resumption of duties by the employees
concerned.

Divisional

SHRI BALATHANDRA MENON: On
Ist January, 197! this matter was placed before
the Railway Board and the Government. And
the Deputy Dires tor (Establishment), Railway
Board, ‘was pleased to write to the General

/
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Secretary, National Federation of Indian Rail-
waymen, that the details of the terms and
conditions on which the project allowance is
being allowed to other Central Government
employees, are being collected and necessary
sanction in this regard is expected to be
issued within a fortnight. This is what the
Railway Board hassaid here. The Railway
Board, its representative, agreeing with the
recognised union that this matter will be
immediately settled within a fortnight, referred
to Barauni and said—

“I have been directed to intimate that the
question of payment of the project allowance
to the railway employees in Farrakka Project
areas as well as Barauni has been under the
consideration of the Railway Board.”

This is what they have written. In the Joint
Consultative Machinery it was accepted by
all the representatives of the various depart-
ments that whenever any department agrees
to any project allowance or any such thing,
others will also take it up. Then, the Rail-
way Board itself has agreed to refer such
questions in the case of Dandakaranya project
allowance to an arbitration board, It has
already done it. But here it is not going to
do it. Then the Railway Minister comes
forward and says that the railways are run-
ning ata loss. One section of Government
employees gets it, other sections do not get
it. They accept the principle in the Joint
Consultative Machinery, they write to the
representatives that they are accept it, and then
they go back onit. The thing is the railways
themselves know that they are not so bad as
that. I would like to point out that on the
question of profit the railways have stated
the average borrowing rate of the Government
during 1969-70 being 4.5 per cent, the devi-
dend paid at a higher rate by the railways
to the general revenue includes an element
of contribution, This is also there. Here is
an industry which gave a dividend. Here is
an industry which makes an element of con-
tribution also to the Government. But that
industry will not pay to its employees the same
rate that other departments pay to their
employees. Again on the question of produc-
tivity also it is clearly seen that during the
last five to ten years productivity has
increased. The number of workers has gone
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down. The employees are entitled for much
more. Here the Government comes forward
and says because of the losses, because of the
low productivity, it is not in a position to do
anything. This is incorrect. I want to know
whether they are going to settle it directly or
whether they will refer the matter to
arbitration, as they have done in similar
cases. If this is not done, then the strike is
likely to extend and create more problems.

SHRI K. HANUMANTHAIYA : Regard-
ing the last observation my hon. friend has
made, namely, that the strike will continue,
the Government has reconciled itself the posi-
tion that it will continue. We have no say
in the matter. It is already on its 12th day
and it is an illegal strike, If the hon. friends
think that the continuance of the strike will
bring about a situation of conceding these
demands, it is a mistaken stand.

So far as payment of project allowance is
concerned, the principle is not in question at
all. It is a question of the principle being
applied to various places and demands. As
T have already said in the statement, where
housing, educational, medical and other facili-
ties are not available, project allowance is
given. To have all these facilities for a long
time and then to insist upon payment of
project allowance also is incongruous and it
is a double demand which cannot be
conceded.

oY St qEAT (@A) AT
AT, AMA F T fErgeaE F 4T
AT H7 AT FAFTT FATERT ET )
qI9 12 Q7 F I [T ILAT F
wSE AT AT FAT A0 TEAr & | AT
F AT IF fea Q@ faega awr-
FET W M ot Y GRw I A
qEA AFAIG 2 | GEFL 987 AT AT
# gy wgfadr )38 A W, 94T
qF 3AMH & FIS0 & 9 agy @ § faq
& AWTE BT FE gFAIE § 1 QET gfefeafy
Fara 12 fz7 9% 39 ggA0A H HIAT
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FIHIT A0 FE@T FHT | g IgT @ 1
T g A qgar g g 5 zawr
Fg F4r § ?

grg T § [ fewwAgss
RIAH & | AFHT FEY AAGT I DAL
ferrarss Gearg F AT &) ST AsTgY
A1 forTarEss fsad & IET E 39
AW AT /I AT QA KA F A A F4T
argear § ? Sw IR § frnfaumia &
g QY STaTAT 9 1 T AT H
AT AT | FEY AT T23F 0 A
3 4 arges Pz Egrzw Fadr &
a fafrez< qrga & Q@7 w@ar g fF
A1 BT F FIFT S AMEGE B qIEE
¥ qwg? & ST AN F gAEarel FY g
FE F T A FAT AT BS qT0
FFA FOT AT AT BIAT & TFT ST
AMZL § SAHr WA AT OZHWT FHAS
gCul

SHRI K. HANUMANTHAIYA: So far
as labour laws and procedures are concerned,
they are already well established. Both the
government and labour should be follow those
well established methods. But here, the labour
has not followed them. That is our case.

So far as inconvenience to the public is
concerned, the labour leaders and members of
the labour unions and all of us are equally
patriotic, and therefore they have to see that
they cannot put the whole nation to ransom
by this recalcitrant method. Therefore, it is
not a question of only one section of our
society having all for themselves and making
other sections pay through their nose. This
isa question of seeing both sides and secing
that justice is done to the lobour and pro-
cedures are laid down for that purpose. I
am prepared to follow any procedure that is
laid down by the House through various enact-
ments,
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oY s qaw wEg (fagre) o | Rar g @ oW = o o afFw § S

W, & weAr 5N AgET ¥ g
ST "rgar g £\ st gfqaa
AT AR AFAAr 9 7 FfET § S A
T AT & a7 =Tead § IAH ANALT H
ST frdc Fedt & 1 gasr fewrd w0El
F fre & fr weoar wiftg & fag |a-
g Far & fewrfama gar aifgw | @
IEHTT, AT F1 ATAAT AALA E1U
ST ZAFT qa°T 3 T JF  FL@AM 7 gET

g0 § ¥ g9y 4% qE @A AEAr §

fr a1 ag am @ g fF ATAEAAr
grex gfaaai F S FTEEAr A q&r-
fardl AT WA 4 § IAFT q& A FS
AT THET IF AAF THIT  FIAT AT
wg? dmdam ag g fF i ag-
AT FoggAra A | SEw fAg AT
wgiey 7 w@q fau swy fewEdz ¥ W@y
fora T SaF FA AN AT g FH
I TATA FT T FLEMr T§ FAfAw
CfEsE ggmw oA gAr 9 eE}
qgar AT AT T FT JIATHT FIar
ot | Afpr sner gvFR g 9% 8000
Aagd e @rat A u feferfraa
FTAT § AT I 9T ATHIT ST TG
W g L A AT AGRT T CF AT
TNFIT F fF 981 TFe AR, JIF1
war gwed feq 28 q R fgar e
gaX fawmi F for dfew 7 § 6 s
uw fadmr ag wor T ar ggy Ao
& & 1ar #aFar agar g fF g
T F AT fa qrm § Ayerifzaay gar
& o1 uwF v wiafwrr gay 9T i g
A1 T GLER FA o ggF @1 qreed
feurede 7 ag #o1 fear T faar av
Xy fawrT a8 w2 T Y 99T FAI-
foat #1 afew & sFar g fr saF o
GETAGL & | QU B qrAAr Avgar § & |-
FL e § 3¢ ;i@ &1 haen FA 6
FAT fF 97 ag wqr drew faam T

WA AN F FHA 957§ ST B ag
yar #at 9 fear s ? g T fafve
Fwfsargat &1 fagogw fear, afw &
SAAT ARAT § fF FTHT 8 e a¥
TSN FAT FT FF IT AFTT F FISTET
FT g w07

SHRI K. HANUMANTHAIYA : Sir, sofar
as co-ordination is concerned, it should be
there and I concede it.

SOME HON. MEMBERS : What ?

SHRI K. HANUMANTHAIYA : It should
be there and the co-ordination to the extent
of resolving all disputes that aries in the various
sectors of Government undertaking has to be
examined. As my hon. friend has suggested,
a rational labour policy has to be evolved and
the various suggestions made by Shri Yadav
have to be taken into consideration. That is
for the hon. House and the various parties
and the labour unions and the Government
to do and that Is to be done. In the absence
of a rational labour policy which we have to
evolve, these strikes have taken place.

So far as the Railway Administration is
concerned, Sir, it is not merely the responsi-
bility to someone or two, but to the Houses of
Parliament. We have to balance our budget
and that is our primary duty and responsibility.
If a particular Ministry does things wrongly,
that does not follow that every other Ministry
must follow suit, If there is anything wrong,
that has to be rectified. Alas, this co-ordina-
tion has arisen only after there have been some
discrepancies of the kind he has described
and I admit it. But our primary responsibility
of balancing the budget is an over-riding
consideration, not that the P&T shows the
road and the other Ministries have to follow
suit. I agree that we have to bring about
co-ordination in the matter of wages and
salaries to such an extent that one sector does
not run away with the cream and leaves the
other sector of labour in the lurch and so, that
has to be done. Therefore, Sir, it is not that
the Government is unaware of the difficulties
that the hon. Member has described and I
appeal to him and to the other Members of
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the House that it is equally the the respon-
sibility of the labour and the labour union
members to see that the national interests are
placed first rather than sectoral and selfish
interests.

Y I FAIZ AR AW, TF
qaTer St R FLEIA ST G ISAT TAT A7
I gartd F1 A1 9a ey firar, e
AT AT &1 FATF TZ FAr 1 A,
g ar f5 dwrmar gy gfiaa
F AR ANEY, UF-UF F ¥, 987 AT
93, FEIT 9T § AT IZ ATHIL 39+ oy
Fg AL FT 0@ & | AT A-HEAATAT
gfaadl & qRIfasrd § sa9 @A 9ar-
faFrdl giesT FT F, gafeai T HTF,
qEATE ¥ AT FLWE 1 A TEA
RFAT AL AT FI AT Far g |

st gqenafa ;- qrga o, qAF fra
qI FT JA@ AGH (AT, Ag AT A0

*ft ST 9T WG ¢ A, FTH
AT T

s geawal’ | a2 gum Oy &, g4-
AR #T TOIT T4 2 |

St AMEAr qAE AFT ;. AR,
farrargss gfqaa & a@af &1 97
qqr g f& A @I A=A wgET
¥ fawer & WS ar 7€ 1 dF f7aweT
¥ fagar faqi aga @ B a@
2 T &, gotar fafesat gr &t as
gs & s A% 3T g¥ A fawrar o
gg @ SAd § & Sfr srafewrargss
gfrga & W & S99 A frad a8 g,
IAFT FAl FT GAQ &N &, SAF) GALALHT
w1 fAam gt 27 & 9% ag #g a1
f ere® gedmTa & 398 fAFraar wEy
& zafad & gaw qgr o fF
HreaaT greT q9 giageq AT quEarsn w5y
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S7EIN aEAr & ar A ST ITHT gHCATHY
FITTF AT AT W FT IFA A
g7 @l v oAr aaEr g oW g
zax fedg Ft arEd &, oA 1 @ s9F
fordr #1€ sqaear Far AT FT W E 7

st Iggaafa : HF §, AOFr 9T

ag qAH 7 | Do you want to add
anything to the reply?

SHRI K. HANUMANTHAIYA : It is not
a question of not replying to hts points, When
I made a comprehensive reply, I thought he
would understand that answer is given to his
question on recognized and unrecognized
unions also. These are hard facts which
cannot be resolved by a simple reply made by
me to the questions asked. These are difficult
problems. But they have to be tackled.

=t SnIFEY AT AET ¢ A, TU
gfadr | 49T, g9 ATHr NEFAT TET )
I A R AT AG T A A
TEFTA ARG | A7, A wgET ag
| ogar § f5 ag W3 fawer § <@
i AET

st SagAEl ; a@ET S, 99 46T,
EEAGICICE NG CICIE TR TC el e (i

Y wngedl 94917 A7 0 AAT, A
7z 3afMC qFAT AT § FICF AEAIT
gaeqt 71 Afuwrx & 3 94 F1 0
fag &1 3T oA A7 IWL ]| AT
fordary 37 9T & | 4 T WY Farq T5Y
g & fF ag o 9 &, S qmend
I I F AT & IAFT fAgA wAr
qr g & ad W gEifay {7 #5737 9,
dT-wrErarseT gfFadt &1 FAeqE wr
fram @3 & wsaifasd & 5@ &,
3aF1 fepafaad € 450 feai gar & 1T
gagr gaegen & fAa @ Tg w79 )
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oft agwnafa © SN FIE SR
FR ¥ fF wadz foprargss AT A9-
fEmAEsT F AR & MT FTF N T
FT FFAT &, 0 |

st AUEEEl w917 A0ET ;g5 f}XwE
FHE § F, SrAA a5t #31 § F T
¥ dqz ¢ AET, ¥g fiwmd &9
F1 feqie &, gftas # A w1 fagia
waarT Zar = ifgr, gt T8 ag 3w
difyg @ & ? W g Wiwg #T &
afaadt &7 qEaar 9qE F0 FIEAT |
F5 AqE A5 7 § oy FEa & fw
Frfesfaa frears 1 faar 21

= gaaarafa : AR Ty AT FIAT
% ? Do you want 1) say anything more ?

SHRI K. HANT MANTHAIYA : What he
has made is a suggesiion. I have said that we
will take it into consi leration.

ot War warr (fagr) oA,
IqEA WA, € T HAL WART A IH
qig BT AAT & AT Ag 39T § ¥ g7
WY gEAIES F, AT FT, A7 TAl-
39 T AT AT H HIT ITHRT
¥ efadeT & #gy f@=mg g 6]
T Tro TSo o F THT AN & ford
T g3 WA AR F fAr S
TAR Y &N A I A EY g famear-
g & diTag « fadaa & s’z faar
T g av feT ST S WA F AqF
#SEA FY THY WP A GIFR AT AL
AT YT L T, T ATAAT @ AT AE -
FT % AV ¥ A TF THIALH
warg? et w@ar aferqrt w4, 99-
A &Y weFA F A qrew w7 §

f&T g ag arAr Sgd § B 99
TEET AT FAFAY & /AL A 9T AS A
ey, 19715 fa 1r o7 949 qars faw,
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agi #1 39 ghAgT T % sqigFy /b7 9%
fagi fFar @1 w@r § 9 9w & gaw0
o fRar STraTr | (BT FaT GXFH1T ITHT
LI IS G M C I E O E AU I
TIAT F!, ST A A GLHFT T IT
HAT &1 S(AT A FI0ET AT AT AT 12
fza ¥ 9z ggara wA @r g, YT TEAIL
TIAM A AT N GIav 8 .. .

=t gqaAmata : arT qg FIfa )

Wt W gag : AifagEs ggarm g
I § AT I9% T AT qZ YRET AR
T F1 A & fau qmeagi . . .

=} AT TqF A& wifT 7 qid
IF FIAAT § 7

SHRI K. HANUMANTHAIYA : Sir, it is
not a question that has heen put. The very
observation that he has made, the very phrase
“project allowance” means a new project must
be started. A new project means where they
have undertaken a new construction and where
all kinds of facilities, like housing, medicine and
other educational facilities are not readily
available to start the work., Here is a railway
system, Barauni and Garhara Railway, which
is there for a long time. No project allowance
was being paid. These people now ask for the
project allowance on the basis that Fertilizer
Plant, which is being built now, there the
labourers are being paid project allowance.
This is illogical. The Members have to see
what project allowance means, whether the
rules of eligibility are applicable to them or not.

SHRI N. G. GORAY (Maharashtra) : Sir,
1 feel, after listening to what Mr. Minister has
said, that the Government is having second-
thoughts. They are now raising the question
of productivity and the wages and other
facilities to be given to workers. The other
question that has been raised as an afters
thought, is that because so many of them are
involved, the Government will have to consider
whether they can give them the same facilities
or not. Sir, I would like to ask the Minister
whether it is not their own Department which
is responsible for creating these expectations
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in the minds of the workers who are now on
strike. Sir, my friend here referred to the
letter from the Railway Board to these people,
saying that this project allowance has been
accepted in principle in that area also and very
soon the orders will be issued. This was on
27th February, 1971, The workers waited for
two months and now it is only that when they
were completely disillusioned and disappointed
they have gone on strike, Therefore, I am
asking the Government whether they should
not reconsider their decision. When you give
certain facilities to workers in one area, in
Dandakaranya you refer the whole question to
arbitration, why is it that in this particular
area, which is a very vital area, so far as the
Railways are concerned, the workers have to
go on strike and the Minister says that we
shall have to reconsider the whole issue, we
shall have to see whether profit is there or not,
whether the Railways can afford it or not? I
think these are after-thoughts. I would request
him at least to refer this matter to arbitration
and just as in Dandakaranya, let the employees
have satisfaction that the whole question is
being reviewed and whatever the arbitration
says we shall think about it afterwards.

SHRI K. HANUMANTHAIYA: Sir, I
will keep in mind the suggestion that the hon.
Member is making.

SHRI N. G. GORAY: This is a vital
question. What is it keeping in mind ? Why
can’t you say that the question will be referred
to arbitration ?

SHRI K. HANUMANTHAIYA : I cannot
improve upon the reply that I have given here,

- =l gwa 99T (I 5¥) oA,
FA1 & AAFT G AT F TF qFAT §
f agl #1 AFaaeared fgig A Awge
gfraw, ar var € §g Arw &, e 7af
Fa AF Ar A fafreT =5y
fagr fF 7z D94 garem A9y
W fear srd AT I AL F 7 Fex
Al SiTE G A AT 7, 97 A2T A8
u? faat 5 ag fagrs &1 § 9@ frar
AT §, a8 HARITT AT A1 ST 1 T
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T F1 @F fF 9z wAr3ew v faeee
g, 3g7 ard FEFS S ey
afmd & 9% IaFT wIEr 9SM & Ay
qifx waar gfaT 1 7 s1q afer sasr
WA g I3(T, G gIA aT FUS
A Frasz 38F BF qam Asge ¥
[T A FH GTAE Ay & Alfea 7
A AT IAFT STFT, TAFT 4%,
B FT ATT TAF FL TR &TH 9T qMW
T OF G g #a aEdy qA Ay
S oaFar g oFr gEwr # fond
7% 99 ¢ fF 78 ?

1p. M.

SHRI K. HANUMANTHAIYA : Sir, it is
really, as the Members suggested, inter-union
rivalry between political parties and ideologies.
Therefore, if it is a question of purely labour
and emoluments, it can be considered very
dispassionately. Here some unions want to.

SHRI N. G. GORAY : I want your pro-
tection, Now the Minister says because it is a
question of. ..

SHRI K. HANUMANTHAIYA : Under the
Calling Attention rules, is a Member allowed
to make speeches two or three times ?

MR. DEPUTY CHAIRMAN: He wants
protection. What is your difficulty Mr. Goray?

SHRI N. G. GORAY : Iam pointing out
the contradiction. He says now because it js
the product of inter-union rivalry, it cannot be
solved. You leave a side the rivalry, You
made a promise that it is accepted on principle.
They point out that the P, & T. people are
getting those facilities. T am pointing out that
in Dandakaranya you referred to arbitration,
I say, why do you not the same thing here ?
Why have you referred to the inter-union
rivalry ? There may or may not be rivalry,
What does it matter ?

DR. K. MATHEW KURIAN : The Minis-
ter has misled this House when he referred to
the P, & T. employees and said that they were
getting projects allowance but in the Railways
rent-free accommodation is given, Itis a fact
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that only some sectious of the railway employees
are getting rent-frce accommodation. The
Ministry of Finance ). M. No. 7(4) E-II(B) 60
dated 3.5.61 said that in the case of the P.&T.
employees who have een provided with rent-
free accommodation the project allowance will
be reduced by 20 per cent. Itis also stated
that in the event of Parauni being declared as
‘C’ class city, the pre ject allowance would be
reduced by 50% in terms of para 8 of the
Ministry of Finanee O. M. F-7(4) F-II(B)/60,
dated 23rd March 1960. Therefore it is very
clear that there is an established procedure
in the P. & T. Department where in the
case of rent-free ac:ommodation, the project
allowance will be reduced by a certain
percentage. There iy already a formula in the
Government to give project allowance and a
system is worked sut. The Minister comes
here and confuses the whole issue by saying
that in the Railways it cannot be done because
there is rent-free acc ymmodation. May I know
if the Minister is aw «re of facts and in view of
the fact that in the ] . & T. Department there
is a clear provision, 'nade may I know whether
this will be extende( to the other departments
of the same Govern:aent ?

Secondly, the Minister says that the whole
problem is becausc of inter-union rivalries, I
charge the Government that they are support-
ing and propping up a large number of unions
which are only paper unions, which comes to
82 in number. They have been propped up
and inter-union riveiry is encouraged by the
Government and then the Government takes
protection under tiat. I also say that while
the Labour Ministe makes propaganda state-
ments about radic:! changes in labour policy-
and the Labour Minister is also here—the
Railway Ministry n oves in the opposite direc-
tion and the whdle Government's profession
goes astray.

SHRI K. HANUMANTHAIYA : I admit
no such discrepancy not is it my purpose to
mislead the House. Instead of understanding
the simple words conmefled in the Government
order it is the ocher set of people who are
trying to mislead the House and mislead the
workers. The question is only how the project
allowance will b- paid. According to the
Government orders whether a particular de-
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mand attracts liability for payment is the only
question. As I said before—and I repeat it—
where housing and other facilities are available
this allowance is not paid. No Government
employee can claim both benefits, housing and
other facilities as well as project allowance,
This is the incongruity which has to be resolved
with reference to the demand that is being
made. And that is the only question.

SHRI DWIJENDRALAL SEN GUPTA
{West Bengal) : Mr. Deputy Chairman, Sir, I
find a change in their stand, between the one
before the election and the one after the elec-
tion. The attitude of the Government has
changed now. The position taken by the
Government in February before the election
when Shri Nanda was the Railway Minister is
now changed. May I know whether the
Government did or did not know that what
they say now is against the claim of the work-
men for this project allowance ? Secondly, if
we consider this question from the point of
view of principle, then under certain circums-
tances the project allowance will be given how
does it become relevant then whether the
railways are running at a loss or a profit or
whether the productivity is more or less? My
last question is this. Is this not an act of
discrimination for the Government to refer the
matter to arbitration in respect of Danda-
karanya and not to refer itin respect of this
project ? You either settle it by a joint con-
ference with the accredited representatives of
the unions or refer it to arbitration. Otherwise
strike is the only alternative. If the Govern-
ment does not refer it to arbitration or does
not setile it with the union representatives
what else can the workers do? They can only
go on strike. It is the Government who by
their peculiar attitude is contributing to the
continuance of the strike.

SHRI K. HANUMANTHAIYA: So far
as production is concerned unless we have
money where are we to pay from ? Thatisa
simple question that does not require any
theory or ideology to answer. Secondly,
Government’s business is to settle such disputes
it is only other people who are creating com-
plications,



